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BOMBAY SECONDARY SCHOOL CERTIFICATE EXAMINATION
ACT, 1948

49 of 1948

[October 7, 1948]

An Act for the establishment of a Secondary School Certificate
Examination Board in the Province of Bombay. Whereas it is
expedient to establish a Board for the purpose of holding and
conducting an examination at the end of the high school education
stage [and the post basic education stage] and for prescribing
courses of studies for such examination with a view to equipping
pupils for employment, for education in the University and for other
cultural purposes; It is hereby enacted as follows:

1. Short title, extent and commencement :-
1

(1) This Act may be called the Bombay Secondary School Certificate
Examination Act, 1948 .

2[(1A) It extends to the whole of the State of Gujarat.]

3[(2) (a)] This section, Section 2 to Section 33 and Section 35 shall
come into force at once. The 4[State] Government may by
notification direct that Section 34 shall come into force on such
date as may be specified in the notification.

5 [* * * * * *]

1. These words were substituted for the "Short title", by Guj. 6 of
1969, S. 2 (iii).
2. Sub-section (1A) was ins. by Guj. 6 of 1969, s. 2 (i).
3. Sub-section (2) was relettered as clause (a) of that sub-section
and clause (b) was inserted by the Bombay S.S.C. Examination
Board (Reconstitution) Order, 1959.
4. This word was subs, for the word "Provincial" by the Adaptation
of Laws Order, 1950.
5. Clause (b) of sub-section (2) was deleted by Guj. 6 of 1969, s. 2
(ii).

2. Definitions :-
In this Act unless there is anything repugnant in the subject or
context,



1[(a) "Board" means a Secondary School Certificate Examination
Board constituted under Section 3 ;]

(b) "examination" means the Secondary School Certificate
Examination.

(c) "examiner" shall include a paper-setter 2[and moderator;]

(d) "Headmaster" or "Headmistress" means the head of the
teaching staff of a recognised high school, by whatever style
designated;

(e) "notification" means a notification published in the Bombay
Government Gazette.

(f) "prescribed" means prescribed by regulations made by the
Board under this Act;

4[(g) "State" means the State of Gujarat;]

(h) "recognised high school" means a high school recognized
5[Director of Education, Bombay 5[State], or an officer authorized
by him in this behalf or a high school registered by any University
established by law in the 7[State]; 8[and includes a recognised
post basic school];

9[(hh) "recognised post basic school" means a post basic school
recognised by the Director of Education, Gujarat State or an officer
authorised by him in this behalf;

(hhh) "secondary teachers" includes teachers imparting instruction
in recognised post basic schools;]

(i) "text book" means any book prescribed or recommended for the
examination 10[by the Board] and includes a guide-book containing
annotations on such text book;

6 [* ***** *]

1. Clause (a) was substituted for the original by the Bombay
Secondary ' School Certificate Examination Board (Dissolution and
Recomtitution) Order, 1960.
2. These words were inserted by Bom. 56 of 1953, s. 2 (i).
4. These words were subs, for the words "Director of Public
Instruction" by Bom. 56 of 1953, s. 2 (ii). "Director of Public
Instruction" by Bom. 56 of 1953, s. 2 (ii).
5. This word was substituted for the word "Provincial" by the
Adaptation of Laws Order, 1950.



7. These words were inserted ibid., s. 3 (i).
8. Clauses (hh) and (hhh) were inserted, ibid., s. 3 (ii).
9. These words were inserted by Bom. 56 of 1953, s. 2 (iii).
10. Clause (j) was deleted by Guj. 6 of 1969, s. 3(ii).

3. Constitution of Boards :-

1[(1) The Stare Government shall, by notification in the Official
Gazette, establish for the purposes of this Act a Board by the name
of the Gujarat Secondary School Certificate Examination Board. The
Board shall consist of a Chairman appointed by the State
Government and members as specified in sub-section (3)].

2[* * * * * *]

(3) The members of the Board 3[* * *] shall be as follows:

(A) 4[Seven ex-officio members] :

(a) the Director of Education, or the Joint or a Deputy Director of
Education designated by the State Government;

(b) the Director of Technical Education or any other officer of the
Department of Technical Education designated by the State
Government;

(c) the Director of Agriculture or any other officer of the Agriculture
Department designated by the State Government;

(d) the Inspector of Commercial Schools or any other officer
designated by the State Government to represent the Commercial
Schools;

(e) one Educational Inspector designated by the State
Government;

5[(f) one officer of the Education Department not below the rank of
Deputy Secretary designated by the State Government;

(g) the Inspector for Drawing and Craft.]

6[(B) Seven members elected'

(a) by the Academic Councils of the Universities established by law
in the State and of the institutions recognised by the University
Grants Commission or declared by the Central Government as
Universities in accordance with the provisions of clause (f) of
Section 2 or of Section 3 , as the case may be, of the University



Grants Commission Act, 1956 , (III of 1956.) and

(b) where there are no Academic Councils of any of such
Universities or institutions, by the Academic Councils of the
Universities or institutions having such Councils and by such
authorities of the Universities or institutions having no Academic
Councils as may be approved by the State Government, in such
number as may be determined by the State Government by rules
made in this behalf].

(C) Nominated by the State Government

(a) 7[ten members], out of whom 8[not less than five] shall be
secondary teachers, from amongst Headmasters, Headmistresses
and secondary teachers of recognised high schools in the 9[State];

(b) one Principal of a secondary training college in the 10[State];

(c) two persons (not being Headmasters, Headmistresses or
secondary teachers) who have had experience of matters connected
with higher or secondary education :

Provided that a member shall cease to hold office as such member

(i) if he is elected under paragraph (B) and ceases to be the
member of the Academic Council or the authority, as the case may
be;

(ii) if he is nominated under clause (a) of paragraph (C) and ceases
to be either a Headmaster or Headmistress or a secondary teacher;
and

(iii) if he is nominated under clause (b) of paragraph (C) and
ceases to be a Principal.

(4) The names of persons who have been elected or nominated to
be members of the Board under sub-section 5 [* *] (3) shall be
published by the Board in the Official Gazette.]

1. Sub-section (1) was substituted by Guj. 6 of 1969, s. 4(1)
2. Sub-section (2) was deleted, ibid., s. 4(2).
3. The words "for the Gujarat region," were deleted, ibid., s. 4(3)
(i).
4. These words were substituted for the words "Six-ex-officio
members", ibid., s. 4(3)(ii) (a).
5. Clause (f) and (g) were substituted for clause (f), by Guj. 6 of
1969, s. 4(3)(ii)(b).
6. Paragraph (B) was substituted, for the original, ibid., s. 4(3) (iii).



7. These words were substituted for the words "six members" by
Guj. 6 of 1969, s. 4(3) (iv) (A) (a)
8. These words were substituted for the words "not less than
three", ibid., s. 4 (3) (iv) (A)(b).
9. This word was substituted for the words "Gujarat region", ibid.,
s. 4(3) (iv) (A)(c).
10. This word was substituted for the words "Gujarat region", ibid.,
s. 4(3) (iv) (B).

4. Appointment of Chairman :-

(1) The 1[State] Government shall appoint a Chairman of the
Board. The Chairman so appointed shall hold office 2[for such
period not exceeding four years from the date of his appointment
as the State Government may in each case determine.]

3[1A] The State Government may from time to time extend the
period of his appointment, provided that the total period of
extension shall not exceed four years.]

(2) The pay, allowances and other conditions of service of the
Chairman shall be as determined by the 1[State] Government.

5 [3] Where any temporary vacancy of the Chairman occurs by
reason of leave, illness or other cause the State Government may
appoint another person to be the Chairman on such pay, allowances
and other conditions of service as shall be determined by the State
Government ]

1. These words was substituted for the word "Provincial" by the
Adaptation of Laws Order, 1950.
2. These words were substituted for the words "for a period of four
years from the date of his appointment" by Bom. 15 of 1954, s. 3.
3. This sub-section was substituted for the proviso by Bom. 56 of
1953, s.4.
5. This sub-section was inserted by Bom. 14 of 1950, s. 3.

5. Disqualifications of members :-
A person shall be disqualified for being appointed as, and for being
a Chairman or for being elected or nominated as, and for being a
member of the Board or for being appointed as, and for being a
member of any Committee under this Act:

(i) if he directly or indirectly, by himself or his partner:

(a) has or had any share or interest in any text-book published, or

(b) has ary share or interest in any work done by order of, or in



any contract entered into on behalf of the Board :

Provided that a person who had any share or interest in any text
book referred to in sub-clause (a) shall not be deemed to have
incurred the disqualification under the said sub-clause if five years
have elapsed from the date of the publication of such text-book;

(ii) if he is a person against whom an order has been made under
sub-section (1) of Section 23 :

Provided that, where the order has been made on the ground that
such person appears guilty of negligence, the disqualification shall
cease to have effect after the expiry of the period specified, in the
order.

Explanation. For the purposes of this section

(a) the publication of a text-book shall include its republication;

(b) a person shall be deemed to have incurred disqualification by
reason of his having any share or interest in the business of the
publisher of such text-book-

6. Disqualifications of co-opted member :-
A person shall be dis qualified for being co-opted as a member of
the Board under sub-section (1) of Section 14 or a member of a
Committee under sub-section (2) of Section 22 or for continuing to
act after co-option, if he is or becomes subject to any of the
disqualifications mentioned in Section 5 .

7. Vacancy owing to disqualifications :-
If the Chairman or any member of the Board or Committee during
the term for which he has been appointed, elected, nominated or
co-opted, as the case may be, becomes subject to any of the
disqualifications under sections or Section 6 , as the case may be,
his office shall thereupon become vacant.

8. Vacancy owing to absence :-
If any member of the Board during the term for which he has been
elected, nominated or co-opted, absents himself from three
consecutive meetings of the Board without the permission of the
Board, his office shall also thereupon become vacant.

9. Vacancy to be published :-
Any vacancy occurring under Section 7 or Section 8 shall be
published by the Board in the Official Gazette.



10. Removal from membership :-

(1) The 1 [State] Government may, on the recommendation of the
Board, remove any member of the Board or Committee, if he has
been convicted by a court of law of any offence which, in the
opinion of the Board, is a serious offence involving moral turpitude
or if he has been guilty of scandalous conduct.

(2) No recommendation for the removal of any member shall be
made by the Board unless the person concerned is given an
opportunity to be heard in his defence.

(3) The name of any member who has been removed from the
Board or Committee under sub-section (1) shall be published in the
Official Gazette.

1. This word was substituted for the "Provincial" by the Adaptation
of Laws Order, 1950.

11. Incorporation of Board :-
The Board shall be a body corporate by the name of the Secondary
School Certificate Examination Board and shall have perpetual
succession and a common seal and may sue and be sued by the
corporate name and shall be competent to acquire and hold
property both movable and immovable and to lease, sell or
otherwise transfer any movable or immovable property which may
have been vested in or been acquired by it and to contract and to
do all things necessary for the purposes of this Act.

12. Term of office of members :-
The members of the Board other than ex-officio members shall hold
office for a term of three years from the date of the publication of
their names 1[under sub-section (4) of Section 3 ] and on the
expiration of such term, shall be eligible for being re-nominated or
re-elected in accordance with the provisions of 2[sub-section (3) of
Section 3 ]:

Provided that the term of office of the outgoing members shall be
deemed to extend to and expire with the date on which the names
of their successors elected or nominated, as the case may be, are
published 1 [under sub-section (4) of Section 3 ].

1. These words, brackets and figures were substituted for the
words, brackets and figures "under sub-section (3) of section 3" by
Guj. 6 of 1969, s. 5(i).
2. These words, brackets and figures were substituted for the



words, brackets and figures "sub-section (2) of section 3", ibid., s.
5(ii).

13. Resignation of member of Board :-
A member of the Board, other than an ex-officio member, may
resign his seat at any time by giving notice thereof in writing to the
Chairman; and such member shall be deemed to have vacated his
seat as soon as the Chairman has received his resignation.

14. Power of Board to co-opt member for special purposes
:-

(1) The Board, may co-opt persons not exceeding three to be
extraordinary members for any special purpose.

(2) A person so co-opted shall not be deemed to be a member of
the Board and shall have no right to vote at any meeting thereof,
but he may take part in the discussions of the Board relating to the
purpose for which he was co-opted.

15. Powers and duties of Board :-
Subject to the provisions of this Act, the powers and duties of the
Board shall be as follows, namely :

(a) to make regulations for all or any of the matters specified in
Section 26 :

(b) to make regulations for the purpose of prescribing and
recommending any book as a text-book:

Provided that a book in which the Chairman or a member of the
Board has, directly or indirectly, by himself or his partners, any
share or interest shall not be prescribed or recommended as a text-
book;

(c) to make regulations for imposing penalties for acts of
misconduct committed by students appearing for the examination;

(d) to appoint examiners and supervisors and to fix their 1[duties,
functious and remuneration] and to arrange for the conduct of, and
for publishing the result of the examination;

(e) to fix, demand and receive such fees and other charges as may
be prescribed;

(f) to award certificates to students passing the examination;

2 [(fa) to receive bequests, donations, endowments, trusts and



other transfers of any property or interest therein or right thereto;

(fb) to hold any property, interest or right referred to in clause (fa),
and to manage or deal with the same;

(fc) to award stipends, scholarships, medals, prizes and other
rewards;]

(g) to exercise such other powers and perform such other duties as
may be conferred or imposed on it by or under this Act; and

(h) to do all such acts and things as may be necessary to carry out
the purposes of this Act.

1. These words were substituted for the words "remuneration" by
Guj. 6 of 1969, s. 6
2. These clauses were inserted by Bom. 7 of 1951, s. 2

16. Meetings of Board :-
1 [The Board shall meet not less than two times a year, but six
months shall not intervene between two successive meetings]. The
Chairman may at any time, and shall, upon the written request of
not less than one-third of the members of the Board other than the
ex-officio members and for a date not more than twenty-one days
after the presentation of such request, call a special meeting of the
Board.

1. These words were substituted for the words "the Board shall
meet not less than once every three months" by Bom. 56 of 1953,
s. 5.

17. Powers and duties of Chairman :-

(1) It shall be the duty of tre Chairman to ensure that this Act, the
regulations and bye-laws made thereunder are faithfully observed
and he shall have all powers necessary for this purpose.

(2) In any emergency which, in the opinion of the Chairman,
requires that immediate action should be taken, the Chairman shall
take such action as he deems necessary and shall thereafter report
his action to the Board at its next meeting.

(3) The Chairman shall exercise such other powers and perform
such other duties as may be prescribed.

18. Appointment, powers and duties of Secretary :-

(1) The Board shall have a Secretary who shall be appointed by the
1 [State] Government.



(2) The Secretary shall, subject to the control of the Chairman of
the Board, be the executive officer of the Board.

(3) He shall exercise such powers and perform such duties as may
be prescribed.

(4) He shall be entitled to be present at the meetings of the Board
but he shall not be entitled to vote thereat.

1. This word was substituted for the word ''Provincial" by the
Adaptation of Laws Order 1950.

19. Appointment of other officers and servants :-

(1) The 1[State| Government may appoint such other officers and
servants as may be required to enable the Board to discharge its
functions under this Act:

2[Provided that the State Government may by order delegate to
the Chairman or to the Secretary the power of appointing such
classes of servants as may be specified in the order].

(2) The Chairman, Secretary and the other officers and servants
shall be the servants of the 1[State] Government and they shall
draw their pay and allowances from the 1 [State] revenues.

1. This word was substituted for the word ''Provincial" by the
Adaptation of Laws Order 1950.
2. This proviso was added by Bom. 56 of 1953, s. 6
1. This word was substituted for the word ''Provincial" by the
Adaptation of Laws Order 1950.
1. This word was substituted for the word ''Provincial" by the
Adaptation of Laws Order 1950.

20. Board to pay costs on account of pay, pension, etc., of
Chairman. Secretary and other officers and servants :-
The Board shall pay every year out of its Fund to the 1[State]
Government such cost as the 1 [State] Government may determine
on account of the pay, pension, leave and other allowances of the
Chairman, Secretary and other officers and servants appointed
under this Act.

1. This word was substituted for the word ''Provincial" by the
Adaptation of Laws Order 1950.

21. Examiners Committee :-

(1) There shall be a Committee called the Examiners Committee for



the purpose of drawing up panels of names of examiners.

(2) The Examiners Committee shall consist of

(i) Chairman of the Board Ex-officio Chairman:

(ii) Six members appointed by the Board in the prescribed manner
as specified below:

(a) one from amongst the ex-officio members of the Board;

(b) two from amongst the elected members of the Board: and

(c) three from amongst the nominated members of the Board;

(3) The Examiners Committee shall draw up panels of the names of
examiners. Such panels shall consist of such number as may be
prescribed. The panels so drawn up shall be submitted by the
Examiners Committee to the Board. The Board shall make the
appointments of the examiners from the panels so submitted.

(4) If any examiner is unable to act for any cause and a fresh
appointment cannot be made in time by the Board, the Chairman
shall out of the panels submitted to the Board appoint another
examiner to fill the vacancy and shall report such appointment to
the Board.

(5) The members of the Examiners Committee, other than the
Chairman, shall hold office for a term of one year from the date of
their appointment.

22. Appointment of Committees :-

(1) The Board may also appoint such other Committees as it thinks
necessary for the efficient discharge of its functions under this Act
or the regulations made under this Act.

(2) Such Committees may consist of members of the Board and
such other persons as the Board may in each case co-opt for any
special purpose.

(3) The duties and functions of such Committees shall be as may
be determined by the Board.

23. Termination of Examiners appointment for misconduct
or negligence :-

(1) If at any time it appears to the Board that a person appointed
as an examiner under this Act has been guilty of any misconduct or



negligence which renders his appointment as an examiner
inexpedient the Board 1[may, without prejudice to any other action
that may be taken against him under Section 27A , make] an order
terminating his appointment and directing that such person shall
not be eligible for appointment as an examiner at any time or for
any specified period. Before making such order the Board shall
observe such procedure as may be prescribed.

(2) The name of the person against whom an order has been made
under sub-section (1) shall not be included in the panels of names
submitted under Section 21 for such period as may be specified in
such order.

(3) Any person aggrieved by an order made under sub-section (1)
may appeal to the 2[State] Government within sixty days, from the
date of the order. On such appeal being filed, the 2[State]
Government may, after making such inquiry, as it thinks fit,
confirm, modify or reverse the order. The order of the 2 [State]
Government shall be final.

1. These words, figures and letter were subs, for the words "may
make" by Guj. 6 of 1969, s. 7.
2. This word was substituted for the word "Provincial" by the
Adaptation of Laws Order, 1950.

24. Casual vacancies :-
All casual vacancies among the members of the Board and the
Examiners Committee (other than ex-officio members) shall be
rilled up as soon as it conveniently may be, by election, nomination
or appointment, as the case may be; and the person elected,
nominated or appointed to a casual vacancy shall hold office so long
only as the member in whose place he is elected, nominated or
appointed would have held it if the vacancy had not occurred.

25. Fund :-

(1) The Board shall have its own Fund and the following moneys
shall be placed to the credit thereof.

(a) fees and charges levied by the Board;

(b) contribution, if any, paid by the 1 [State] Government; and

(c) any money received by or on behalf of the Board;

(2) The Fund shall be kept in any scheduled bank as denned in the
Reserve Bank of India Act, 1934 , (II of 1934), or invested in



securities authorized by the Trusts Act, 1882 , (II of 1882), at the
discretion of the Board.

1. This word was subs, for the word ''Provincial" by the Adaptation
of Laws Order, 1950.

26. Power of Board to make regulations :-

(1) The Board may, from time to time, make regulations for the
purpose of carrying into effect the provisions of this Act;

(2) In particular and without prejudice to the generality of the
foregoing power, such regulations may provide for all or any of the
following matters, namely:

(a) subjects and curricula for the examination;

(b) marks required for passing in any subject and the examination
as a whole and for exemption, credit and distinction in any subject;

(c) admission of candidates to the examination and conditions
governing such admission;

(d) appointment of examiners and their 1 [duties, functions and
remuneration;]

(e) qualifications and disqualifications of examiners;

(f) arrangements for the conduct of, and for publishing the results
of, the examination;

(g) fixing of fees and charges in respect of the examination:

(h) awarding of certificates to the successful students;

(i) the procedure to be followed at the meeting of the Examiners
Committee, the number of members required to form a quorum at
such meetings and the travelling and other allowances to be drawn
by the members of such committee;

(j) the procedure to be observed, before making an order under
Section 23 ;

(k) providing for all matters which by this Act are to be or may be
provided for by reguiations.

1. These words were subs, for the word "remuneration" by Guj. 6
of 1969, S. 8.

27. Sanction of regulations by 1[State] Government :-



No regulation or alteration or revocation of a regulation made under
Section 26 shall have effect until the same shall have been
sanctioned by the 1 [State] Government.

1. This word was substituted for the word "Provincial" by the
Adaptation of Laws Order 1950.

27A. Penalty for disclosure of particulars of certain
documents :-

(1)All particulars contained in a question paper, answer-book, mark
sheet or any other prescribed document relating to the examination
shall be treated as confidential for such period as may be
prescribed in relation to any particulars contained in any such
document.

(2) If during the period prescribed in relation to any particulars
under sub-section (1) any person having in his possession any
document containing such particulurs or information about any such
particulars

(a) wilfully communicates any such particulars to any person other
than a person to whom he is authorised to communicate, or

(b) uses such particulars in a manner prejudicial to the secrecy
thereof, or

(c) retains such document in his possession or control when he has
no right to retain it or where it is contrary to his duty to retain it or
wilfully fails to comply with any direction issued by lawful authority
with regard to the return or disposal of such document, or

(d) fails or negleets to take reasonable care of, or so conducts
himself as to endanger the secrecy of, such document, he shall be
guilty of an offence under this section.

(3) If during the period prescribed in relation to any particulars
under sub-section (1) any person voluntarily receives any
information about any such particulars, knowing or having
reasonable ground to believe, at the time when he receives it, that
such information is communicated in contravention of this Act, he
shall be guilty of an offence under this section.

(4) A person guilty of an offence under this section shall on
conviction be punishable with imprisonment for a term which may
extend to two years or with fine which may extend to two hundred
rupees or with both.]



28. Making of first regulations :-
Notwithstanding anything contained in Section 26 , the first
regulations shall be made by the 1[State] Government and they
shall continue in force till new regulations are made by the Board
under the said section and sanctioned by the 1 [State] Government
under Section 27 .

1. This word was substituted for the word "Provincial" by the
Adaptation of Laws Order 1950.

29. First appointment of University representatives :-
The members referred to in paragraph (B) of 1[sub-see. (3) of
sestion 3] may, on the first constitution of the Board, be nominated
by the 2 [State] Government but the members so nominated shall
hold office only until they can be replaced by- members elected as
provided in that paragraph and the members so elected shall hold
office so long only as the members replaced would have held office
had they not been replaced.

1. Section 27A. was inserted, by Guj. 6 of 1969 s. 9.
2. This word was substituted for the word "Provincial" by the
Adaptation of Laws Order 1950.

30. Proceedings not invalidated by reason of vacancies :-
No act or proceeding of the Board or of the Examiners Committee
shall be invalidated merely by reason of any vacancy in, or any
defect in the constitution of, the Board or the Committee.

31. Powers of Board to make byelaws :-
The Board may make bye- laws consistent with this Act and the
regulations to provide for all or any of the following matters,
namely :

(a) the procedure to be followed at the meetings of the Board and
the committees appointed by the Board and the number of
members required to form a quorum at such meetings;

(b) the travelling and other allowances which may be drawn by
members of the Board and the Committees appointed by the
Board;

(c) any other matters solely concerning the Board and such
committees not provided for by this Act and the regulations.

32. Information, returns etc., to be furnished by Board :-

(1) The Board shall furnish to the 1[State] Government such



reports, returns and statements as may be required by the 1[State]
Government and such further information relating to any matter
connected with the work of the Board as the 1[State] Government
may require.

(2) The 1 [State] Government may, after considering any such
report, return or statement and any information, furnished by the
Board, give such directions consistent with this Act as may be
necessary and the Board shall comply with such directions.

1. This word was substituted for the word "Provincial" by the
Adaptation of Laws Order, 1950.

33. Annual accounts and financial estimates :-

(1) The Board shall prepare the annual accounts and submit them
to the 1[State] Government for audit. 2[The State Government
shall cause the accounts to be audited and the Board shall pay such
charges for the audit as the State Government may, from time to
time, determine.]

(2) The Board shall prepare before such date as may be prescribed
the financial estimates for the ensuing year and forward them to
t h e 1[State] Government for its sanction. The 1 [State]
Government may pass such orders with reference thereto as it
thinks fit and communicate the same to the Board which shall give
effect to such orders.

1. This word was substituted for the word "Provincial" by the
Adaptation of Laws Order, 1950.
2. This portion was added by Bom. 56 of 1953, s. 7.

33A. Interpretation in case of doubt :-
If any question arises regarding the interpretation of any provision
of this Act or of any regulations or by-laws made thereunder, the
matter may be referred for decision to the State Government and
shall be so referred to the State Government if not less than three
members of the Board so require. The decision of the State
Government shall be final.]

33B. Board to cease to operate in certain areas :-
With effect from the 15th day of August, 1959, the Board shall
cease to function and operate in the areas transferred to the new
States of Mysore and Rajasthan under Section 7 of the University
Grants Commission Act, 1956 and S.10 of the State Re-
organisation Act, 1956.]



34. Section :-
The Amendments made by Section 34 and Section 35 of this Act
have been incorporated in the Bombay University Act, 1928 and
the Poona University Act, 1948, respectively.]


